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| CENTRAL ADMINTSTRATIVE TRISINAL
HYDEEAZMND BENCH

ORIGUNAL APPLICLT IO

—na !—.h

Applicant. (s)

-

w U
Unlon eﬁ Indla, Repd by.

B’\\s Qosd&,

DSy et
DAl gadam, Mo §edtbnd 2 aD

Respendent (s)
The applicantion has been submitte

:d "to the Tribunal by
RonAfana  DeAldanan
RArtye in ~ Beeson Under section 19

Advocate/
ot he Admlnlstratlve

Tribunal “Act, 1985 ang the same has been scrutinised with

reference tp the rolnts mentioned in the Chth llst in the -

light of the Pravisions in the “dministrative Tribunal

(Procedure) Rules 1987,

The Epplicatimnnis in erder and may be listed for

Adm1351on On___.
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. ‘3 g Qﬁg‘ {2517
Scrutin Ass .Q{){ Oy =21

DEPUTY REGTISTRAR (JUDL)
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11. Have leginle copies of the annexure duly ' hf%?
attes. ad Leen filed, - t

12. das tne aprlicant exhausted all available remicdies. rw4

13. | das the Index of documents besn £iled, and. o Fftj
~ racination done rronerly. | |
. . S y ] LT
14.  Hdas the declaration as required by item Wo. 7 of Y
“orm, T been made.: ‘ '
i5. fave required number of envelops (file siza) oo
Learing full addreses of the respondents been filed. ‘Yuﬂ
#:16. . (a) whether the relief sought for, arise out’ of oo
single cause of action, : | \
(b) whether any interim relief is praved sor, = - - N) -
17. In case an HA for condonation of delay in filed, . :fwj

is it supported Ly an asfidavit of the appliicant, -
18, “hether this case be Neared by single .ench. o A~

19, Ahy other.Point., . i
2C. Result of the 3crutiny with initial of the Scrutine
clerk, T - .

erf’f %@& L

I} - 1] / :
scrutiny Assistaht,

Section Officer. . - - | o v

" Députy Registrar.

™

Registrar.
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4N THE COURT OF THE CENTRAL ADMINISTRATIVE TRIBUNAL :HYDERABAD BENCH

. . AT HYDERABAD .
%%M@\\Em t&gEoA.NO. \207) of 1997

T. Suryachandra Rac . «Applicant

A N D QQW—Q\ClK)

Union of India represented by the

Director Gemneral, Department of Posts, R ,
Dak Bhavan, Sansad Marg, MIPUSTAL
New Delhi & 2 Others, ' « .Respondents

I 8DEKX

Tam WM MR e ES SR NI GBS S S Sm B0 B8 s EE S S S A B O OF O SF o S AR SR MR Em A SR o e W e

Annexure Nos, . Description of Document Page Bos.
~ Original Application : 16
1 Copy of Letter No, B2/22 dated 17,11,1992 |
) issued by Supdt.cf Post Offices,Visakhapatnam
Divisién,
2. ' Copy of DG's Lettey No, 7-5/92 dt,14/18~1282 2
3. Copy of Supdt.of Post cffices,Visakhapatnam g -10 1
Letter No. B8/1/92 dated 11.02,1993, 0 :
4. Copy of the Directorate Letter No, 18-17/92- 1 K
- DE dated 20,08.1993,
S5¢ - Copy of Senicr Supdt.of Post Offices, '
visakhapatnam Letter No. B7/1/93 dt.13.4.94, 13
6. Copy of representation to the Director General,
Department of Posty New Delhi. dt, 20.12,1994  \u- 1%
T Copy of reminder femfto Pirector General, e
E Department of Posts, New Delhi, dt., 22.8.1995, “"“@\
Be Copy of representaticn dated 2,4,1996 submitted )@-@c;

to all the respondents,

9, Copy of DG (P & T), New Delhi Letter No, 26-2/81/ @ Q\\
SPB~]1 dated 4,05,1981, :

- AR S T S s as M W o dr W R S ST A AR S SR AD S WD MR SR WD g S W me e Gn S me e S e

Signature of the-Counsel
\\Egb\62x¢\/

Signature of the Registrar Signature of the applicant

<8 .

Between :- (¥

'
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IN THE COURT OF THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERBRBAD BENCH
AT HYDERABAD | - "
O.A'.NO.YLO‘? of 1997
‘Between -
T, Surya Chandra Rao » Applicant.
A N D

Union of India represented by the

Director General,Dept. of Posts,

Dak Bhavan,Sansad Marg,

New Delhi and 2 Others. » +Respondents

DATE OF EVENTS
Dates Description of Event Page Nos.

16,08,1980 Date on which the applicant joined as o
Postal Asst. in Visakhapatnam Division.

1992 Year in which the Applicant passed PO & p
RMS Accounts Exam,

Feb, '1995 Date on which the Applicant was promoted Z-
under TBOP Scheme,

19,11,1992 Dates on which the papers 3 4,5 of Part~I

& JAO Exam was conducted in the Vlsakhapatnam- 2

20,11,1992 and the applicant appeared for the.same,

21,03,1993 Date on which the Part-I & II JAO Exam was |
conducted and the applicant appeared for the 2—
same,

20,08,1993 The Director General issued clarifications 2
regarding admittance of candidates for JAC
Part—II Exam.,

13,04,1994 Date on which the Senior Supdt.of Post Offices 2z
has communicated the number of marks secured by -
the applicant in the Part-I examination.

04,05,1981 Date of the Letter issued by the Director General,
P & T, New Delhi, provide for the review of the
case if the candidate belonging to SC/ST fails in [5
‘any one of the subjects.

28,12,1992 Date of the letter of Department of Telecom;
Government of India whereby it has provided
for review in case of candidates securing minimum 3
of 20% marks and fails prcv;ded he belongs to S
SC/ST Community. 7 .

20,12,1994 Date on which the applicant claimed review of 7

& his result interms of circular dated 4, 5.81 or P

22,08,1995 28,12,92,

& .

02,04,1996

Date : \\%\30/ signartﬁfgof the Counsel,

Hyderabad.

/



-APPLICATION UNDER SECTION 19 OF ADMINISTRATIVE TRIBUNAL ACT, 1985
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :A.P, : HYDERABAD

0.2,NofLO7 of 1997

Between :-

T.SuryachandggfRao,S/o.Narsulu,

Aged 39 years, Working as Office Asst.,
(LSG) in the office of the Supdt. of °
Post Office,Visakhapatnam Division,

s Visakhapatnam,A.P, - 530 001l.

AND

TEe 1, Union of India represented by the
Director General, Department of Posts,
\Dok Bhavan,Sansagd Marg, New Delhi-1.

2. The Chief Postmaster General, A,P,.Circle,
Dgk Sadan, Abids, Hyderabad. :
3. i@eﬁ’_?"s A3 %—ﬁ Visakhapatnam Bn. ,

. BTN Visakhapatname '

The address for services Of all notices is. that of

» « Respondents ;'

his counsel
Mr.Krishna Devan ,Adsgcate ,Hyderabad <44,

DETAIL OF APPLICATION

1, PARTICULERS OF THE CORDER AGAINST WHICH THE APFPLICATIGN
g IS MADE 3 ‘

The application is filed against the inaction of the res-
1 ' pondents to declare the results of JAO exam Part-I after

| - revieves -

L

2, JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject matter of the
present application is within the jurisdiction.of this Hon'®

1 - ble Tribunal under section 14 of the Administrative Act,

by

the applicant i working as Office Assistant in the jurise

~

diction of the respondents herein,

LIMITATICH : - .

The applicant further declares that the application is

within the period of limitation prescribed under section 21

of the Administrative Act, 19685 as the applicant is chall-
enging the inaction c¢f the respondents on the representaticn

dated 20.12,1994,

.902.
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MY

o
Division Bn his Letter No. B2/22 dated 17.11,92 has intimated on‘which

PAPER SUBJECT . JAQ PART-I OF 1992 ' DATE OF EXAM
III Service Rules | : 19-11-1992
IV Financial Rules & Procedures | 20-11-1992
v Financial Rules & Procedures

(wWith Books). _ 20-11-1992

ember the applicant has appeared for the papers 3,4,5 and fared well if

' Encdorsement No. B9/1/92 dated 28.,12.1992 has communicated the contents

4, BRIEF FACTS OF THE CASE 2

le The applicant herein has joined the Postal Department as
Postal Assistant on 16,8,80 in Visakhapatnam Division and since then.
workiﬁg without any blemish Wn his record. Later the applicant passed
Post Office and RMS Accountants exam in the year '92, Subsequently
the applicant was promoted to the higheéf scale of Rs.1400 ~ 2300 of
TBOF scheme with effect from Febrauary, '95 and as such working as
ffice Assistant (LSG) in the office of théﬁéuperlntenaent of Post

Offlces, Visakhapatnam Division, Visakhapatnam,

2+«  In the year ‘92 for the Postal and Telecom Junior Accountant

(P & T, JAO exams} to be conducted by the Department, the applicant
has duly sent in his application to appear for the examination.
| The”Senior Superintendent of Post Cffices, Visakhapatnam
L,

the JAC Part-I Examination to be held on lgph and 2Bth Rovember 'S92

and further intimated the time schedule of Examination as follows

Thus the Department has chosen to conduct Examination for the
papers 3,4, 5 only and for the papers 1 and 2 it has chosen to postpone

i£ for the administrative reasons, Accordingly, on 19th and 20th NMov-
each of these papers. Subsequently, the IV respondent in the Letter Naog.

of the 1ette:'of Directcrate No. 7-5/92 dated 14/18-1292 wherein it{g:}
was intimated that the baper I and II of JAO Examination of 1992 would
be held on 21,3,1993 and the same hall permits which are given to the
cendidates to appear for the papers 3,4,5 on 19/20,11.1992 will { %
holds good for the proposed Examinatiion also. Accordingly the applicant

attended the examinétion and fared well,
' Contd, .3
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And Hence failed to be qualified, The applicant belongs to $C Comm-

'ernment of India, Department of Telecom Letter No. 22-5/91 = NDG dated

Thougn, the Directorate in their Letter No. 18-12/92 dated
20.08,1993 has issued clarification in regard%édmitting the candidates
who have appeared for Part-1 Examination held on November,'1992 and
March '3, as &he results of Paft-I Examinaticn held in November '92
and March '93 have not yet been anncunced for certain re:sscns, There-
after the IV respondent has communicated the marks secured by the app-
licant in Part-I Examination held on November '92 and March '93 vide

Letter No. 37/1/93 dated 13.4,94.

The marks are as follows :-

ROLL_NO, EAPER- I i1 III IV 4
78/150 20/100 . 38/150  33/100  90/i50

According to the rules in force agg the date of examination, a
candidate will be gualified if secures 40% in each Paper or 45% in
aggregate of 2 papers. 1In the case of JAC Part-~I examination, the

applicant herein failed to secure qualyfying marks in the paper I,

unity. In the case of SC/ST candidates if they fail to secure the
minimum marks for qualifying, their case has t0 be reviewed and by
giving grace marks and then declare as qualified:écggrding to the rules
and regulations in force and the dite of examinaticn, In the case of

aprlicant the examinaticn relates to the year, 1952. But due to the

administrative reasons of the cepartment, thé authorities of their own
has postponed in conducting the first 2 papers instéad of November
1992, but 21,3.1993. Hence the applicant in their letter dated20,12,94
addressgd to the Director General, New Delhi has sought for review of
his case and consequential declaration_aé.successful though he secqred
less marks than the prescribed, by .citing the DG, P & T, New Delhi

Letter No. 22-2/81/SPB-I dated 4,5,81 which was contained in the Gov-

28.12.,1992. As there is no response forthcoming the applicant on?wﬂt@%
22.8.1995 has claimed the review by enclosing the circular dated 28,172,

1992 of Department of Telecom, Even that was also not considered and

hence the applicant on 2,4.1996 represented to the Commissioner,

Contd, .4
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'SCheduled Castes, Scheduled Tribkes,Commissicn, MNew Delhi-11, Till

&

this Gate the authorities have neither allowed the claim nor rejectgd
and hence it is deemed that the authorities inclined to grant the
claim, Therefore the applicant is constrained tc approach the Hon'ble

Tribunal as last resort.

As the Directorate was assuring that his representation would
be considered favourably though delayed, the applicant has sent in
couple of reminders after the representaticn i.e. 20.12,1994, The
JAQ Part~I exam held on November 1952 and Mareh 1893 formed part of
the calender of Examinations for the year 1992, TFor the administrative
reasons the Part-I and I1 were conducted in March 1993, However thﬁ
applicant is said to have appeared for the JAQ Part-II examination
of 1992 only. In such case the Directorate circﬁlar issued by'the
Directorate No. 26/5/81/SPB dated 24.4,1981 is applicable énd hence

the applicant is entitled for review of his case and consequent dec=-

laration as successful in the said examination je., Part-I exémination.
Even assuming that the applicant has completed the examination of Parg
-1 % March 1993 and circular dated Ddﬁ)Lettér 28,12.1992 is applicable
prospectively in which case the Schedule Caste candidates who secures
atleast 20% marks in each paper are entitled for review, Even the
said circular‘is made applicable, the applicant isrentitled for reviey
of his case and for declaration as successful in the JAQ Part-I exam-
ination, But the authorities for the reasons best known tc them have
not reviewed the case of the applicant even though £he representationis
made on 20.12,1994 and 22,8.1995 and 2,4.1996 ahd hence the action of
the respondents is arbitrary, illegzl and violative of Article 14 of
the Constitution of Indias Therefog, the respondents must be dirscted
tec review the results of Part-~I examinatior Paper-II and pass orders
to qualifying him in the Part~I examination with immediate effect so

that he could appear for Part-II examination,




e |

DETAILS OF REMEDIES EXHAUSTED :

-

|

|

N
; |
|

the Head of the Department is still pending without being rejected, th

applicant has no further alternate remedy under the service rules in

respect of the grievance,

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER COURT :

The applicant further declare that he is not previously filed

any application; Writ petiticn or suit regarding the matter in respec

e -y

of which this application has been made before any court of law or anyl
authority or any other such bench or this Hon'ble Trikunal and nor any%

such application, Writ petition or suit is pending before any of them.

RELIEF SOUGHT FOR : MAIN RELIEF :

It is prayed that the Hon'ble Tribunal may be pleased to call

for the records relating to the review of the results of Part-I JAO
exam held in November 1992 and March 1993,

a) to direct the respondent No. 1 to review the results of the

applicant in the ParteI JAO examination held in November 1992

and March 1993 and consequentially to declare him as successful,
by‘holdiﬁg that the acticn of the respondent iﬁ not considering
the claim of the applicant in accordance with the rules as arbi-

‘trary, illegal and violative of Article 14 of the Constituticn
of India,

b) to pass such other further orders as deem it fit and proper

|
|
\.
|
|
|
|
|
|
|
|
|
|
|
|
|
|

- !
in the facts and circumstances of the case otherwise the applicant

who is meritorious in all other subjects will be deprieved of

the chance of appearing in the remaining Part-II JAC exam held H
in the year of 1993 onwards. \
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INTERIM RELIEF :

It is prayed that the Hon'ble court may be pleased to f£ix an

early date for hearing of this 0.A.

PARTICULARS OF POSTAL ORDER :

1) Name of the Post Office wicds Qswr P07 ““hf&J
1\“1'“1’

51}/8!%"%“0 J @x ggl A

"‘LuukEHQNWMﬂl'

2) Amount of Postal order

3} Date and Nos.

LIST OF ENCLOSURES :

1) - Vakalatnama ii) Postal order for Rs, )~

iiil) Material Papers iv) Covers, Pads & Acknowledgements

VERIFICATION

A

I, the above named applicant do heréfj that the contents
of Paras 1 and 4 are true to my personal knowledge and Paras S to 1
are believed to be true on legal advice of my cocunsel and that I

have not supressed any material facts,

Hence, verified this 1W‘{ Q;E?, 1997 in my'presence,

at Hyderabad,

Siggggé;;:gg:iizj;ounsel

Date : \®% o

Hyderabad

\==JNV

- Bignature of the Applicant




ANNEXURE No. \ @)
PAGE _ No, 1

g Ministry of Sowmunications:Pept.of Posts
v 0/0 the Sr.Supdt.cf Post Offices,Visakhapatnam Dn,

No. B2/22 ., Dated at VM-1 the 17,11,92

To

| Visakhapatnam Ho/¥altair ASHO..
| .

l 2,The SPM, AU Sity/Akkayyapalem/

i . Maharanipeta/vM Port/FPendurti, : .
1

1

Subi=- JAOs Part 1 examination held on 19th and
20th Nov,, 1992 - relief arrangement - reg.
Ref:- This office Lr.No, B9/1/92 4t,9/11/92,
-~000- ~ '
Please refer this office letter vited above., Please relieve
the following candidates for JAC Part-I Examination to be held on
19th ana 20th nNovember, 1992 in time to enable them to attend the

= examination in time, The time schedule of examination is as fo-

llows :=-

Subject ' Date | Time
Paper 3 Service Rules (with books) 19th Nov,, 1992 2PM to 5 PM
Paper 4 Financial Rules and :

Procedures (Without booke) 20,11,1992 30.00 aM to

' 12,00 Noon
1 Paper 5 ~do=-(¥ith books - &0 2,00 PM to 5PN

Note: Papers 1 and 2 were postponed,

4 ggg §?T§G§dt.of Post Offices,

A : Visakhapatnam Dn, 53000l.
) List of Candidates :
' S/Sri/sme/Kum . .
1, V.Kondaié Rao a Accountant Waltair, REHO
g. Téfufyachandra Rao PA Maharanipeta
.- -
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ANNEXURE No. 3~ 63

i

A copy of DG's Lr.No, 7=5/92/DE Gt.14/18-12-92 received vide
PMG, VM Endt,No. RE/4=1/92 dt, 18/12/92,

Sub:=~ Junior Accounts Officer, Fart I and II Examinatiocn
scheduled for holding Papers 1,2 and 9,

=00 0-

I am-directed to refer to this office letter of even
No. dt,27.10.,92, wherein it was indicated that Paper-I, of

JAQ Part-I Examination which was originally scheduléd to the
20th December, 1992,

It has now been decided Paper I cf JAC, Part I Examination,
1992 will now be held on Sunday, the 21st Karch, 1993 alongwith
Paper=-2 of JA0 Part I and Faper=9 of JAO Part IT Ixamination,199Z,
The candidates may be allowed to appear on this changed date on
the basis of the same hall permits issued to them for the main
examination held in Novembker, 1992, you are recuested to furnish
positively by 3lst January, 1993 the name and telephone number of

the officers to whom the parcels/,.ackets cf question papers are

to be sent. A detailed time table of the examination is given
below ;

PAPER NO. - SUBJEET . DAY & DATE | HOURS (1st)
Part I
i. Precis,drafting and  gunday,the 21st 10,00 AM to 1,00 ]
Grammner : March, 93
2 Service Rules
(Without bocks) -do- . 2,0¢C PM to
: 4,00 M
FART =IT
9. Civil Works Accounts ~do- ' 10,00 AM to
(¥ith books) 1,00 PM

WS oEm O S S M s S A I SR SN e e A ER N GE WE M W WA W Em e M e S e e

A wide publicity may kindly be given to this revised schedule
of the date of holding the examination,

Hindil version will follow; Yours faithfully,

§d/~ B.D.BAVEJA
Asst.Director General (DE)

Endt,No.BS/1/92 gt _at VM=l the 28/12/92

Copy to the Postmaster, Waltair RSHO/Visakhapatnam HO and 5PMs
Maharanipeta/Akkayyapalem/AU Sity/VM Port/ pithapuram Colony/
P & T colony 4o inform this matted to the candidates concerned
under acquittance and report compliance,

24 Sri A.vanamala Rao, HSG Oan PMG, Visakhapatnam-3,

Forsr, Supdt.of Post CEfices,
Viszkhapatnam Dn, 530001,

TRUE COPY

VOCATE
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51, Name and decsignation of the Qffice Roil NO«
No. Official S/8ri/smt
ls V.Kondala Rao,Accountant, Waltair RSHO: ﬁ?/bhe/1/475/92
2¢ T.Suryachandra Rao, PA Maharanipeta . - AP/JAO=I/476/92
3¢ A.Vanamala Rao, HSGII O©A 0/c PMG,VM AF/JAC/1/477/92
4, Y.,Bennibabu, PRI (F} . ' . Visakapatnam HO 478/92
54 B.V.Sarma, ‘PA 7 " Wal, RSHO AP/JAC/I/479/92
6. G.V.R, J.Mohanrao Patnaik PA Akkayyapalem AP /TAC/T1/481/92
7. M,V.5.5, Ramd Rao, OA - 0/o SSPOs, VM  AP/JAQ/I/482/92
8, V.Kameswaramma, PA VM Port AP/JAQ/1/483/92
8, A,Satyanaravana, PA AU sity AP/JAC/T/484/92
10,K.K.Ranganachudu, PA Wal.RSHO AF/JAO/I/485/92

11

K. Suryakumari, OA

12 M.'AcKhaleem‘ SEM

0/c SSPOs, VM

AP/5A071/486/92:)

AP/JAO/1/487/92

Colony
13 A,V.Kamakshi, TA © ViMHO " AP /JAO/1/488/92
14 Y,Velangi Raoc, PA VM Port. ' AP/JAQ/1/488/92
15 p.Appalaraju, FA .. VMHO _,AP/UAO/I/489/92
16,J.S.K.Kumari, PA VMHO , AP/UAO/I/491/92
17 KJSaraswari, Accountant VO AP /b0 /1/492/92
18 A.8.Krishnaveni, PA VIMHO - - AP/JAO/1/493/92
19 K.Raghavendra kumarp PA  VMHO AP/TA0/1/494/92
20 V,Baku Rao, Steno ' 0/0 S5POS, VM© AP/JA0/1/495/92
21 T.J.P.Raju, PA B&T Colony - AR /JAQ/1/496/52
224T.V.Bhaskara Rao, P.Man Akkayyapalem  AP/JAC/I/498/92
’ + ‘ . o } .. - P ' . _‘)
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Please akknowledge the receipt of this letter by
first post. h -

For Sr.Supdt.of Post Qffices,
Visakhapatnam Dn, 530001,

: | ?{W ;Cfaw S




{h,

‘The Postmaster,

MINISTRY OF COMMUNICATICNS: DEPARTMENT OF POSTS
0/o. the Senior Superintendent of Post Offifes, Visakhapatnam Divn,

B9/1/92 - dt at VM=1 the 11/2/93
To*

Visakhapatnam HO/Waltair RSHO, ) C

The Sub Postmaster, ' .
Maharanipeta., .
\ vt . - & -
Sub:- JAO's Examinaticn . Part I and II to be
held on 2ist March, 93 - Communicating
of Venue -~ reg, } T
Ref:;- RE/22-3/92/PW dt, -1-93
g— v’ ’ s
\-000- . *

It was commnicated and decided vide CPMG, AP Clrcle,
Hyderabad letter referred to above that Paper I of uAO Part 1

A

Examination, 1992 will now be held on Suriday, the 21st March, 1993

alehg with Paper-II of JAC Part I and Paper IX of JAO Part 1I
. N . A

examination 1992, The candiCates will be allowed to.appear on
his revised date on the basis of the same ‘hall ﬁermits issued hy

them for the main examination held in November, i9§2;

The candidates mentioned below'may be relieved in time

to attend tb the said ekamination.\ The time table of the exa-

A} - )
mination is given below, .
' Y

The venue of the examination is DR,L. BULLAYYA COLLEGE,
VISAKHAPATNAM -~ 13,7~~~ =~ °° Tt e

PAPER NO. SUBJECT DAY & DATE HOURS (IST)

PART I

Paper~1- Precis,drafting and Sunday,the 21st 10,00 AM to
: Grammer March, 1993. 1,00 PM
(Without books)

Paper-2 Service rules ~GO- 2,00 PM to
(Without books) 4,00 PM
PART 11
Paper IX Civil works
. Accounts (with books) -do=- 10,00 AM to
1.00 BPM

-//;g%;%i?iésb . ) se 2
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e A wide’ publicity may kindly he given to this
.circular to enable the candidates if any, to arply before
“ha last date 1nd1cated abOV@a
P o : ' \
- - By Ag alrbady indiﬂated in Column B8&7 o©f Annexure=I
.- tn this office letter No. even dated 14,1, 1993 quotad above
» the reguired information w1th regard to numbe of candidates

‘centre Supervisors atc., may kindly be sent to thils office
NOT LATER THAN' 1-10-1993 POSITIVELY, FAILING WHICH IT WILL

BE PRESUMED THAT NO EXAMINATION IS PROPOSTD TO BT HELD IN

YCGUR- CIRCLE , THE CIRCLE OFFICE WOULD BE HELD RESPONSIBLE

FOR ANY CONSFQUENCMS ARISING THEREFROM., - .y .
{ B.,D. BEWEJA )

- Asst Director GenﬁralKDF)

- Tele 3032264 :

Endt No. B9/1/93 dtd .9 93 S :
.Forwaxded to Sri/Sm%%Kum— \\ S;AA dxgagi4u£€9@ Q ¥QBLMKMDUJ@QQLu

for 1nf0ﬂmation and nec essa. actlone

T . o for Srqéﬁbdt of postkoFflcss_
oo Visakhapatnam Dn530 001

él
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: 9/6 the Sr.Supdt. of post offices isa“hapatnam Division,

* circulated in PMG VM endorsement no. RE/4~1-/93 dtd 30 8.93.
. is reproduced below se 7 e .

1993 Exam., @ay automatically be treated to have been with-

T T

PAGE . ‘ |
‘LPAGE — N?’ ) 7 ol |
Denartment of posts India

A copy of the Difectorate lr no, 18-17/92.DE dtg 20-8-93

[}

Sub: JAO Part I.& IT Examinations Nov1993
' ;Q.;;H - .

Sirf ; . . . S ot t
R - I am direct»d to invite your kind attention
to this of“ice letter no, even dated 14,1,1993 wherein the
calander of Dnartmental Evaminations to be held in 1993
alongwith detailed tine-table was issued, : :

2. As you ars awar@ the results of the last

JAO ParteI &IT Examinatinns held in November 1992 /March1993.
have not yet been announced tor certain reéasons, In view

of this in~uiries are being made from several commers with
regard -to the admission of the candidates for the next JAO
part I/IT Exam to be held from November 17-19,1993,

3. . In this regard it is skated that there should
ke no difficulty in admitting the candidates to the Nov, 1993
Examn hoth for PartI/II‘examinationa. In case of those cane
didates for PAC part I Exam 1993 'who have already anpeared

in BRO Part I Exam NOV 1992 ' /March, 1993, they can be admitted.
~rovisionally for the Nov, 1993 ‘examination, if thay are
othewise eligible, oOn declaration of the result of the
pPrevious’ examination in case any of the candidates thus admitteqd
nrovisionally haprens to ~ualify, his applifation for part I
Novpl993 Examnation may auvtomatically be tfoated &0 have

been withdrawrn., ’ . ‘ -

. |
4, Similarly the candidates who have appeared
in the Part I Examn,, in Nov,1993 can also be admitted PO~
visionally for the part II Nov,1993 Exam, if they are other-
wise eligible, On declaration of the result of the previous
examination’ of Nov, 1992 March1993 hls ‘anplication for part IT

drawn, : :
5, " Also the candidates dlready appeared in PartIT

Exam., in Nov, 1992 /March1993 can be Similarly admitted t o
Part II Nov,, 1993 Exam,, provisionally if they are otherwise
eligible, In their case, in case any of themhappens to qualify
part II of Nov,, 1992 March, 1993 ¢Xam., ' on the declaration
of the result his application for PartTr Nov,1993 exam,,

may automatically be troated to have been withdrawn .

6 , ' Some of the circles have already admitted
the candi“ates for Nov, 1993 Exam provisionally,If in the
case of some Ccircles, opportunity to arply for admission

to the Nov, 1993Examinatio- vrovisionally has not been . given
the same may kindly be now extendecd tothe candidates by
2llowing them to epply by 20¢h September, 1993, The appli-
cations should reach the circle office latest by 27-9-93,

contd-2page
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ANNEXURE No. $ (!
PAGE  No, |3

DEPARTMENT OF POSTS~INDIA

To

sri T, Suryachandyra Rao,
PA Maharanipeta SO,
YISAKHAFPATNAM - 2,

No. B7/1/93 dated at VM=l the 13.4.94

Sub:~ Communication of marks obtained in JAQO
Part I examination - red.

- OO~

Marks obtained by you in the above cited examination

held in November, 92/ November, 93 are as follows ;e

Roll No.  Paper I 11 1IIx IV v

AP g3 s B ey -t - - o — -

AP/476 75 20 38 33 .90

This is for your information,

o __
(Su rintendent of Post Offices Dn. |
VISAKHAFATNAM - 530 001
PHONE =636006

TRUE COPY
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I would have

beloaqﬂ’to Scheduled Caste,
.as per the DG, par,
1981 plarificqtory orders
of Telacom Letter No.22-5/91
‘issued declaring @e successfuy

I'Bhall remain thankful to you

Lopy submitted direct to save d

v

been declared
for Paper II in which secured lessg

New Delht Letter No.26

contained

Successful {n the examination by ‘ |

than the prescriﬁed. s I ‘ {
I request that my case may kindlyibe revieyed i
~2/81 S$PB-1 dated tﬁe 4th Hay, ’

in Government of India,ﬁ Department i
-NDG dated  the 28¢h December, ' '

1992 | and orders‘ .l
1 in the examination, for which act of kindness
Sir. ,

marks

Yours faithfully,

. | "‘
( T. SURYA cu%unaa RAO )

| )
elay, SR >

2

ADVOCATE
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s
From .
T SURYA CHANDRA RAQ, e T o 5
Office Assistant, o TGP D RS 5
O/o The Senior Supdt. of Pogt 0ff1ce| C ] . ',LESHWE* T =Rt fo A T3FEIGG - S =
- 530 001 foow e e o REG S 4797 1 2013 - N
Vieakhapatnam . -?fw'f RO TmCHﬁH{,hﬁAr:?;df*. | R
SR - Ciit AUIRCLE 7 oy
The Director General, (;= &E,Egzgg ;ﬁtmy?f{ﬂ'i B {
Department of Posts, gy ' A'EﬁﬁFﬂﬂﬁxglﬁs-o*s.;j
~ Dak Bhavan, : ﬁ.f”“.w'f_} B wo A
New Delhi - ]j9 001, : Q;j,fafg,gf P S -
. " : sl =T R ot e l"“
. (THROUGH PROPER CHANNEL) \e
Respected Sir, . 4

Sub: Review of JAO Part I Examination result - Reques; for consi-
‘ deration to declare me successful,

* ® x|

I humbly submit the following for favour of sympathetie consideration
30d 1issue of necessary orders,

L]

I have appeared ia JAd Par; I examination with Roll Number AP/JAO 1/
476/92 helq ia 19th November '92, 20th November 197 & 2l1st March '93 apg

I secured the following marks as commhnicéted in SSPog Visakhapatnam Letter
No.B9/1/93 dt.13,4,94,

Paper No. Suh!ect : Marks obtained
Paper 1 Precis, Drafting angd
Grammegr (without books ) 78
Paper 11 Service Ruleg
(without books ) 20
Paper III ' Service Rules
(with books) 38
A .
Paper 1v Fipancia] Rules & Procedyre
(withoqt books) - 33
Paper y Finan¢ial Rules ¢ Procedure
(with books) : : 90
Contd, 2,




i ~
Paper No, Subject : " Marks f
: Obtained
o
Paper-I Precis, Drafting & Grammar ) . 78

(Without books)

Paper-I1 - Service Rules {without books}) v 200
Paper-III Service Rules (With books) lJ 38
Paper-IV Financial Rules & Procedure . * 33

(Without books)

Paper-v ~ Financial Rules & Procedure “+ 90
(With books) . ;

l

I humbly invite a kind attention to éhe Director
General, Department of Telecom Letter No. 22-5/91 NDG, dated
28-12-1992 according to which, I understand, the results of

those failed candidates belouging to scheduled caste who

secured at least 20% marks and scheduled tribe céndidates who
secured at least 15% marks in eacﬁ paper have tolfbe reviewed.
As I got less marks i.e., 20 {(Twenty) in only nger—II while
havihg done well in other papers, I humbly reqdest the kind

| .
Director ‘General to have my case examined in the light of

orders contained in the Director General, Telecom Letter cited

above and cause issue of necessary orders  declaring' me
- ) “ .
qualified in the JAQ Examination Part-I held in November '92,

I pray for an early and mercyful action in my caS§.
Thanking you, 4

Yours faithfully,
' ¢

- /'
4 A
L\ .

-
(T.SURYA CHANDRA RAO)

Copy submitted to : %

) 'The Chief Postmaster General, A.P. Circle, Hyderabad.

1
2) -The Director of Accounts (Postal), A.P.Circle, Hyderabad.
3

) The Postmaster General, Visakhapatnam Region, Visakhapatnam.

Copy submitted direct to save delay. %

Ty
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"+ _From Vis akhapa tnam,

. - Dt.Z 2~08-1995 ~
T. SURYA CHANDRA RAOQ, o :
L.S.G. Office Assistant, .

0/o. The Sr. Supdt. of Post Of fices,
VISAKHAPATNAM - 530 001.

To

THE DIRECTOR GENERAL,
Department of Posts,
Dak Bhavan,.

NEW DELHI - 110 QO01.

(Through Proper Channel)

Respected Sir,

Sub:- Request for Review of JAO Part-I Examination
result and for declarlng me successful in the
Examination.

*k &k

I have the honour to submit the following few lines for
favour of sympathetic consideration and issue of "necessary
orders. In this connection I beg to invite a kiﬁa reference
to my earlier representation submitted to your kinq authority
on 20-12-1994. I have not so far been favoured wiﬁh a reply
to it. |

I have appeared in JAD Part-I Examination with Roll
Number AP/JAO-I/476/92 held 1n November '92 and March '93 and
I secured the follow1ng marks as communicated to;me in SS POS,
Visakhapatnam Letter No. B9/1/93 dt. 13-04-1994. -

As I belon%ﬂ to Schedule ‘Caste, I would have been
declared successful/qualified in the examination but for less
than the prescribed marks I secured in Paper-II.

Contd...2
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I would have been declared successful/guaiified in the

examination in the normal course but for littleless marks I secured in
paper II of the examination.l Though I cduld secure qualifying marks in
all other papers and have done well specially in Paper I and V, to my
illluck, I secured only 20 marks in paper II whjﬂfzh had adversely

affected my success in the examination in the normal c';ourse.

I humbly submit in this connection that according  to the

provisions contained in the Director General, Department of Telecom

. Letter No0.22-5/91 N D G, dated 28.12.1992, I under stand the results of

the failed candidates belonging to Scheduled caste wﬂo secured atleast
20% marks and Scheduled Tribe candidates atleast 15% marks in each
paper have to be reviewed and the Candi;dates of these
Communities/Tribes who could secure atleast 20% and 1@% respectively be
declared Qualitied. Arcordingly my case deserves cénsider‘ation and I
would be declared Qualified with in_ the provisions contained in th))e;
letter' cited. A copy of the letter is submitted herewith for favour of

perusal and ceusing necessary further orders. }

I
I further submit that Paper 1§ 11 ﬁelgl in March'93 form part
of J.A.0. Part I examination of 1992. held prior to December'9Z and as
these two papers which were originally proposedl‘ to be held in

November'92 were presumably for administrative reasons, postponed and

held in March'93, it cannot be called an examination} of 1993 Calendar

year, but 1992 examination only to be covered amply under the

provisions of orders contained in D G's Telecom Letterjdated 28.12.92,
- | ,
As 1 Dbelong to Scheduled Caste I 'earneétly .request the
authorities to review my case under the provisions cited above &’Bd
fi
|
|

TRUE CCF¥

ADVOCATE. C e .
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ANNEXURE No. %

een el 5

‘ . i T Visakhapatnam

From - . —-4-96
: L

T. SURYA CHANDRA RAO

L.S5.G., Office Assistant L

0O/0 The Senior Superintendent of Post Offices

VISAKHAPATNAM - 530 001.

To

The Commissioner . :
Scheduled Castes/Scheduled Tribes Commlssmn
West Block No.1 Wing No.7

" R.K. Puram

NEW DELHI - 110 011.

Respected Sir,

Sub : Request for direction to the department of
posts for review of J.A. O Par't I examination
result - reg !

I have the honour to submit the following few lines for
favour of your sympathetic consideration and for causing issue of

neceésary orders by the department of posts.

I have submitted two representations dated 20.12.94 and
22.8.95 to the Director General, Department of Posts, New Delhi 110001

through Proper Channel requesting for a review of Junior Accounts

Officers (J.A.0.) Part I examination result. To my misfortune, none
of my representations has reviewed the due attention of the authorities
and I have not so far been favoured with a reply.

I secured the following marks in the J.A.0. Part I
examination against my roll number AP/JAO-1/476/92 held in
November'92 and March'93, as communicated in Letter No.B9/1/93
dt.13.4.84 of the Senior Supdt. of Post * Offices, Visakhapatnam
Division, Visakhapatnam-530 001,

Paper No. Subject , Maximum Marks
Marks Obtained

Paper I Precis, Drafting & Grammar 150 78
(Without books]

Paper II Service rules 100 20
(Without books) .

Paper III Service rules (With books) 150 38

Paper IV Financial rules § Procedure 100 33
(without books) o

Paper V Financial rules § Procedure 150 a0

(with books)

X

vesls
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ANNEXURE No. %

PAGE . Nox @@

cause. issue of orders declaring me o5 Qualified/successful  in . the
examination and I hope my representagtion would review your ben'ign

consideration al lhe cariiest possible.

Thanking you in anticipation.

Yours faithiully,
{ T.SURYACHANDRA RAQD )
Copy submitted to :

1)} The Director General,
Department of Posts,
Dak Bhavan
New Delhi - 110 001 (Through proper channel)

2) The Chief Postmaster General,
A.P. Circle,
Hyderabac - 500 001.

3) The Director of Accounts {Postall},

A.P, Circle, M
Hyderbad - 500 001

(Copy submitted dn*ect to Save delay) { T.SURYACHANDRA RAO )

Copy of-the Letier :
CoPY OF D,O.T.Letter No.22-5/91 NDG, dated 28.12.1992:

I am directed to say that in accordance with this office
LETTER NO.26/2/81-GPB 1 dated 4.5.1981 (OF D.G. P&T) failed SC/ST
candidates can be awarded grace marks without any .limit after
conducting a review of all such cases of candidates. While processing
such cases in the DIRECTORATE, it has been noticed that cases of even
those SC/5T candidates, who have secured ZERO marks have been
recommended for declaring them as successful.

It has now been decided that results of only those failed
candidates of SCHEDULED CASTE candidates who have secured atleast 20%
(TWENTY) marks and Scheduled tribes candidates who have secured
atleast 15% (FIFTEEN PERCENT) marks in each paper should be
reviewed. ‘ T s '

77 This procedure outlined in this office letter No.22-5/91-NDC

dated 14,2.92, is modified only to the extent mentioned &£bove and the
rest remains unchanged.

The ,forder‘s come into force with effect from the
EXAMINATIONS conducted on or after 1.12.92,

TRUE Copy
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>* + 2. Relaxation of standards in favour of Scheduled Castes and Scheduled
-+, Tribes' candidates in qualifying/confirmation/D2partmental promotion exa-
inination.—]I am directed to refer to this Office Letters No. 26-25/70 SPB-I,
dated 9-9-1970; No. 63-10/71 SPB-I, dated 17-7-1971 and No. 63-1/77
SPB-1, dated 31-1-1978 (not printed) on the atave subject whercin relaxed
- stendards for Scheduled Gastes and Scheduled Tribes candidates in guali-
finalao: firmation and Departmental promat 00 eXamiitusivee il Lo
prescribed against the vacancies reserved for them.

- (2) The mattér has been further examined by the Posts and Telegrapha
Eoard. [t is observed that the basic objective in such cases is to decide
whether Scheduled Castes and Scheduled Tribes candidatés who take
departmentat examinations are fit (at least “not fit’") to holc: the post for
which they are competing rather than going only by their percentage o)
marks. Accordingly the following decisions have been taken:—

(i!iNﬁ special action is called for whe ¢ adequate aumber of §.C./
- S.T, candidates qualify for the res:rved posts.

(i) In examinations where the requircd number of candidates do
not qualify even according to the relaxed standards, the casss
of failed candidates should be reviewed on the basis of cenil-
dential report, the overall perfornance m the-exsainaicn,
etc., by a Committee of Senior Gllicers so as to' assess the
suitability/unsuitability. The Committee will consist of the
Head of the Circle and a Director of Postal Scrvices [Telscoa.

in respect of recruitment to Group ‘C’ posts. In the cnie of

included in the Committee instead of a Director. As roqerds
Group ‘D’ posts, the Comdttce will consist of the Dircctor-
in-charge of.tke-Region concerned and a senjor Time-Scals

Officer as may be nominated by the Head of the Circle. 1n the
case of Civil Wing, the concerned Superintending Engineer
and a Senior Time-Scalo Officer, 11anjn‘m:‘t:d,;ub}rr &h&Head of
the CircloWill fofr.thio Committee. | ,"-'5, 4z

(i1 To the case of candidates considered not unfit foi;?ﬁ?@moﬁoq.
*" grace marks-should be added to bring up to" therqualifying

standard. There will be no limit to giving grace marks to:the -

candidates who are not otherwise.insuitable. Grade marks in

more than ot paper: will bo pe: missible.. fnzer-sé:position of
v theso candidates will be determined by their aggregate marks,

In order, however, to maintain patity among ‘rocipient of
grace marks for the purpose of |determining Inter & seaiority

be given to any candidate will be given to all other éandidates
‘who need some graco marks.- For examplei:if th'ma tinfum
grace marks given is 10 and two other candidages‘iced threo
and four grace marks each; they will also be_given a total of
ten marks each. O
(iv) Candidates who qualify according to the minimum gerccnmgo
laid down for the examination will get seniority en bloc above
all those who raquirg grace marks, irrespective of th ag. regate
.marks of twa areape,  In’othervrords, 3 EGidate. having
higher aggregate marks but requ iring even one grace merk will
be placed below one who has got lower aggregate marks but
has secured minimum qualifying marks in each paper.

/ ' (v; Results of those who qualify in normal course will not b with-
held pending decision on S.C./S.T. candidates’ who- fail to
qualify by securing the minimum number of qualifying marks
in eath paper. The rosult of all the candidates who necd and
are given grace marks will be declarcd as supplementary result.

[ D.G., P. & T., New Delhi, Letter No. 26-2/81 SPB-1, dared the 4th May 1981

. the maximum number of the grace marks that-arerequired to

PR

o

Director in the District nominzied by the Head of ths Circle |

Civi) Wing, the concerned Superintending Enginecr may bv .

»
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL : HYDERABAD BENCH
AT HYDERABAD

1
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T.Suryachandra Rao

os Applicant
And

1. Union of India rep. by the
Director General, Oept. of
Posts, Dak Bhavan, Sansad Marg,
New Delhi=1,

2., The Chief Postmaster General,
AP Circle, Dak Sadan, Abids,
Hydarabad.

3., The 5r.Superintendent of Post
Offices, Yisakhapatnam Oivision,
Visakhapatnam,

.+ Respondents

Counsel for the Applicant : Shri Krishna Dsvan

Counseal for the Respohdents : Shri V.Bhimanna, CGSC

CORAM:

THE HON'OLE SHRI R.RANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAME SHWAR :  MEMBER (J)

(Crder per Hen'ble Shri R.Rangarajan, Member (A)

N

o
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(Order per Hon'ble Shri R.Rangarajan, Member (A) ).

Heard Sri Krishna Dgvan, codnsel for the applicant and

Sri V.Bhimanna, learned starding counssel for the respondents.,

2. This OA is filed praying for a diraction to Respondent

No.1 toc reviesw the results of the applicant in part-I JAD
gxaminstion heid in November, 1992 and March, 1983 and on that
basis to declare him as successful by holding that the action
of the respondents in not considering the claim of the applicant
in accordence with the rules as srbitrary, illegal and violative
of A.ticle 14 of the Constitution of India to enable him to

appear for the remaining pert-II1 JAC exam held from the year 1993

onuards.,

3. The applicant has filed a rem esentation dt.20-12-94

(Annexure No.6 page 14 to 0A)addressed tao Respondent No.l in this
connection., That représentation was followed by a reminder
dt.22-8-95 {Annexure-7 page-16 ta 0A). As these tuwo representa-
tions are still pénding, it is justifiable to direct respondent
No.1 to dispose of the representations referred to above expe-
detiously in any case within four months from the date of receipt

of a copy of this order. The 0.A. is ordered accordingly at the

M
PAR AME SHWAR)

(R .R ANGARAJAN)
Member (J)

Member (A) i
AR A ,‘1‘)

Dsted: 9th Septembser, 1997.
Dictated in Open Court,

admigsion stage itseif. Ng costas.

fy, avl/
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04 ,1207/97

1. The Director Ganeral, Department of Posts,
Dak Bhavan, Sansad Mar, New Oelhi,

2. The Chief Postmaster General, A
Hyderabad, .

3. The Sr.Suparinteﬁdaﬁt of Post OFFicas, VYisakhapatnam
Division, Visakhapatnam, )

4. One copy to MriKrishpa Dsvan, Ad¥ocate, C&T;, Hyd .«
5; Ona copy to Mp:U:Bhimanna, Addl.CGSC.,CAT;, Hyd.
6. Ons copy to D.R.(R), CAT.,lHyd;.

7. 0Ons duplicate copy.

.p. tircle, Dak Sadan, Abids,
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IN THE CENTRRL ADNIUICTRATBUE TRIBUNRL
L - HYDERABAD

“*

THE

T

HON'BLE SHRT R.RANGARAJAN: M(A )
AND |

THE HON'BLE SHRI B\S JAI PﬂRRMES?U?R :M
. : J

mreo 313,

ORDER/JUDGEMENT )

MAL/RA /A DD

N
0. ND. \2455¥{33}~

Ad itted and Intsrim- dirsctions

Disposed of with directions,

Dishisses

-Diémi sed as 'ﬂithdié_wn
Dismissad ?nr;def'auﬂt
Ordared /R jected,

No order as\to costs,

YLKR | 11 Court.
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IN THE COURT OF CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
" AT HYDERABAD ’
,'- L]
M.A,No, 1O 2~ of 1997

in | n\

O o"Ao No. of 1997 i w\_/_/"
Between - W 2% Sh/)/ ' ‘

T.Suryachandra Rao, S/0.Narsulu,

Aged 39 years, Working as Office Assistant,

0/o. SSPO's, Visakhapatnam Division. | S
VISAKHAPATNAM, ‘ " seApplicant-

A N D

l. Union of India represented by the A
Director General, Department of Posts,
Dak Bhavan, Sansad Marg, New Delhi.

2, The Chief Postmaster General,
A,P. Circle, Dak Sadan, Abids,
Hyderabad, -

3. The Senior Superintendent of Post Offices,
-Visakhapatnam Division, _ :
VISAKHAPATNAM. . ‘ f « Respondents

APPLICATION FILED UNDER SECTION 21 (3)_OF‘ADMINISTRATIVEACT, 1985

For the reazsons stated in the accompanying affidavit it
is prayed, in the interest of Justice and merits of the case, to

condone the delay of [400 days in £iling the 0.2, U/s 21 (1) (b)

" of Administrative Act, 1985 which_is not wanton nor wilful and to

pass such other orxder or orders as deemed fit and proper in the

circumstances of thecase,

o

HYDERABAD ’ Counsel the Applicant

DATE 3
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IN THE COURT OF THE CENTRAL ADMINISTRATIVE TRIBUNAL:HYDERABAD BENCH

AT HYDERABAD

MeAe NO. - '75),\6\}
in :

Between =

-T.Suryachandra Rao

‘..Applicant
A N D
Union of Indiz represented by the i
Director General, Department of Posts,:' -
Dak Bhavan, Sansad Marg,
New Delhi & 2. Qthers,

« s Respondents

I Sri T.Suryachandra Rao, S/o.Narsulu working as Office
Asslstant, Visakhapatnam, Postal Division, Having temporarily come

down to Hyderabad solemnly sincerely affirm and state as follows :=

1, I have applied for the Hall Ticket to sit for the examination
of JAO Part~I to be held in Visakhapatnam in the month of November 1952.
But the respondents have chosen to conduct the exaniination for the pap+
ers 3,4,% on 19,11,92 and 20,11,9Z and the Papers 1 & 2 were not cond;
ucted as it has been postponed for the administrative reasons; Atlast
the Papers 1 & 2 exams were held on 21,3493 in Visakhapatnam only for
which I have appeared and fared well, . The Head of‘the Division by his
‘letter dated 13,4,94 has communicated the results 6f'Part-I examinatioh
and the marks in each paper was also communicated whereby it is found

that I was failed as only 20 marks were secured in the Paper 11,

2e As I am belonging to SC Community and as per the Director

General (P & T) Letter No. 22~2/81/SPB-I dated 4,5,81 which provides
that the candidates belonging to SC/ST Community even if secured Zero
marks and failed, their results haﬁe to be reviewed and they be declared
as successful in the qualifying examination of Part-I or II of JAO's,
Interms of the said circular, I am entitled for reQiew of my results of |

JAC Part-1 examination held in the month of November 1992 and March 's3l

Even otherwise interms of Letter, Government of India} Department of

Telecom 22-5/91, New Delhi dated 28,12,92, I am entitled for review

Contd. - 2




ted, It is understood that it is engaging the active consideration

‘delay occured in approaching the Hon'ble Tribunal is only of tee <>y

pondents,
4, For the abowe stated circumstances, it is prayed that the
Hon'ble Tribunal may be pleased to condone the delay of days in

as I have secured minimum of 20% of marks in paper, The rules and
regulations governing my case was within the knowledge cf respondents,
But the respondents have not sc far reviewed my case as per the said

circulars.

3. I have in my representation dated 20;12.9ifpllowed by
reminderé 27.2,95 and 2,4,96 represented to all the respondents
claiming review of the results of JAO Part-I examination held in the
month of November 1992 and March 1995 putrno actién has been taken
by the respondents, But in the year 'S$6 the IV respondent while ré-‘
commending my case has forwarded the personal file and the marks file

to the higher authorities for review. As my claim was not yet rejece

of the authorities concerned because the concerned file has already
been forwarded by the Divisional Head, Hence on that ground, I was
anxiously waiting for the orders from the Di:ectoréte General., Thus
in the above stated circumstances the delay occured in appreaching
the Hon'ble CAT after | days of delay., The delay is not wanten nér
wilful, The Directorate General is supposéd to pass appropriate orderps
on my claim atleast when the case bill was forwarded by(the Divisional
authdrities. But the Director General or the authority concerned with
that has kept me anxiously awaiting for over 3 years. As a result,
my prospects of success in EAO Part-I1 examination which I would have
which I ﬁould have appeared had my case was reviewed after the file
has been forwarded, would have been brighter enougﬁ.'.Due to the in-
action of the respondents alone, 1 was deprieved of passing JAO exém
and joined the post on promotion as was done in the case of my juniors;

&
Aggrieved by this inaction I have filed the present 0,A. of 1997, The

which is neither wanten or wilful but due to the inaction of the res-

Contde..3
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New Delhi and 2 others
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iN THE COURT OF CENTRAL ADMJNISg
TRATIVE TRIBUNAL:HYD BENCH:HYD,

LI

MO'AONOO. Of.‘ 1997

g !

in
D.ANo,  of 1997
S 23

Between *i= L

T, Suryachandra Rac , Applicant

A N D

"
h

~‘Unlon of India represented

by Director General ,Dept,
of Posts,Dak Bhavan,Sansad Marg,

..Resps.

u

CONDONE DELAY PETTTION

Filed on :

L

Filed by :

Mr . ,KRISHNA DEVAN
{Counsel for the Petiticner)
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) II.

approaching the Hon‘ble Trlbunal by way of O.A. as the application

l

has got merits and in the interest of the Justice the said delay

may be condonea and pass such other further orders as deem it fit

'
and prOper otherwise the applicant will be putlto unteld hardship

and mental agonys .

Solemnly sincerely signed
this day- of - 1997,
N L \ e N .. -
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Mr. \"\ ‘J\b&‘-\m QQ e m.‘ )

.QOUNSEL FOR THE APPLICANTS,

. AND .
s
Mr. . - ;
Sr., ADDL.STANDING COUNSE],
_ R
C.G. Rlys, ' . o
-'/.



